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Title: Discussion on the motion for consideration of the Textile Undertakings (Nationalisation) Laws (Amendment and Validation) Bill, 2014
(Discussion Concluded and Bill Passed).

HON. DEPUTY SPEAKER: The House will now take up item No. 11, the Textiles Undertakings (Nationalization) Laws (Amendment and Validation)
Bill, 2014.
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HON. DEPUTY SPEAKER: Motion moved:

"That the Bill further to amend the Sick Textile Undertakings (Nationalisation) Act, 1974 and the Textile Undertakings (Nationalisation)
Act, 1995 in order to continue with the lease-hold rights vested in the National Textile Corporation completion of the lease-hold tenure,
be taken into consideration."
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SHRI S. SELVAKUMARA CHINNAYAN (ERODE): Hon. Deputy-Speaker, Sir, I am thankful to you for giving me this opportunity to speak on the Textile
Undertakings (Nationalisation) Law (Amendment and Validation ) Bill, 2014.



Prior to 1974, several textile mills in many parts of the country, were facing closure giving rise to labour unrest and a gloomy feeling of insecurity
among the working class. Increased use of artificial fibre for production of the fabric requirement of the people of India moving towards modernised
way of dressing, was seen during those days.

15.02 hrs (Prof. K.V. Thomas in the Chair)

This led to the creation of a situation where demand for cotton textiles was falling. This affected the production, which had to be curtailed, which
also led to reduction of jobs in the shop floors of the textile mills. Simmering discontent among the working class and the disappointment faced by
the owners of textile mills due to lesser demand and fall in earnings leading to heavy losses, made the Union Government of the day to intervene and
help the textile sector. Many textile mills became sick and were in the process of declaring layoffs and closure.

The Government of India stepped in to take over the sick textile mills to help both the owners and the labour class who were getting employment
opportunities there. The Sick Textile Undertaking (Nationalisation ) Act, 1974 came into force to vest in the Central Government the right, title and
interest of the owners in respect of the sick textile undertakings. The textile undertakings of the respective areas were transferred and vested with
the National Textile Corporation Limited, which was formed as a Central Public Sector Undertaking. Later on, the Central Government of the day also
set up the Board of Industrial and Financial Reconstruction, which evolved schemes for reviving the sick textile mills under the Sick Industrial
Companies (Special Provisions) Act, 1985. In order to make the sick mills viable and to protect the interests of the workers, a large sums of public
funds were invested in these mills.

Rather unexpectedly, some of these Undertakings which were on leasehold land, were getting into the problem of being taken back by the original
lessor on the expiry of the leasehold tenure.

The NTC, which did not have adequate legal protection, was not in a position to protect the leasehold lands, which were taken over right from 1974.
Now, the Government has thought it fit to seek a shelter for the NTC by way of bringing about this Amendment and Validation Bill to seek recourse
to the legal setback it had to face.

Sir, I hail from Tamil Nadu and I am a faithful soldier of AIADMK party led by our beloved leader, Amma who believes in protecting the living
conditions of the working class through various measures. Hence I support this Bill, which seeks to protect the NTC from facing further losses in this
age of competition in the wake of globalisation.

With these words, I conclude. Thank you.

PROF. SAUGATA ROY (DUM DUM): Hon. Chairman, Sir, about the Textile Undertakings (Nationalisation) Laws (Amendment and Validation) Bill,
2014, which has been brought by the hon. Minister, Shri Santosh Gangwarji, I have nothing to oppose.

Basically this Bill is for one purpose. The NTC mills have a lot of land all over the country and many of the land is leasehold. So, after the mills
became closed, the original lessors, in many cases, are trying to recover the land because the land is situated in very prime locations in big cities
and in some cases, they obtained the order of the High Court so that the land goes back to them. Now the NTC has nothing else except the land. So,
this Bill asserts the right of the Government of India over the NTC lands and to that extent it is an enabling law which allows the Government of
India to take possession of the land.

Having said that, let me point out that I heard Shri Ashok Chavan and I also heard young lady Member, Shrimati Poonam Mahajan who left after
speaking. I think they are not really aware of the situation in which the National Textile Corporation actually is. The nationalisation of textile mills
was started by Shrimati Indira Gandhi in 1974. In 1968, the NTC was formed and then in a big way the first Act came in 1974. Then again there were
subsequent Acts, including one in 1986 and again another in 1995. This was the total corpus of the NTC law.

Now what happened? Altogether 119 mills were under the NTC. It was a huge organisation. It had nine regions but then due to neglect, due to
wrong decisions of Governments, due to lack of management, the mills became sick. Then, we can say, there was lack of modernisation. So, they
were referred to the Board for Industrial Finance and Reconstruction in 1992-93. As it happens in all the judicial processes, the BIFR took 10 years
to announce its final package. In 2002-03 the BIFR gave the package. What was the package? The BIFR originally envisaged that out of these mills,
77 would be closed; 22 would be modernised and 18 would be run in joint venture. In spite of the BIFR's recommendation, which was followed up in
2008-09, a total of 18 mills have been modernised. Then, three mills were re-located as new or greenfield mills and two were later added. So, out of
117 mills or you can say, 119 mills because two were added later, only 23 mills are operating. It is a pathetic situation where the NTC has closed out
80 per cent of the mills and is left with a skeleton of only 23 mills. The so called joint ventures have not worked out because the Government wanted
certain conditions with the joint venture partners. They have not agreed to them. They have gone to the court. So, the question of revival through
the joint venture does not arise.

The young lady Member was very hopeful that they want the workers to get back their jobs. Nobody will get back their jobs. Unfortunately, we have
taken the situation to such a point in which you would be surprised that a total of 63,188 employees have been given VRS. So, actually, it is a
process of constant bleeding. Now, how have they given the VRS? We have to realise that the NTC mills in Bombay own the prime
lands...(Interruptions) 1 am sorry, we, Bengalis, call it Bombay. But Marathis call it Mumbai. It does not matter. All the NTC mills are on prime land.
The Minister is busy. Why? It is because he has just got some land. He will sell the land. Big builders, land sharks are waiting. They will pounce on
the land and buy at a cheaper rate and make hundreds of crores of rupees. That is the only source of NTC money now.

Sir, you would be surprised to know — you have been a Minister — that so far NTC has got Rs.6,584 crore from land sales alone. What are they
doing? They are saying that they will slowly sell the land, pay some more VRS and then talk of modernisation. The Minister must state clearly as to



what your policy for the future is. Are you going to sell more land closing down a few more companies and give them VRS out of this land sale? What
is the point of running an establishment like this where there is enough demand? People in the country do not have enough clothes to wear. Still we
are closing down mills. The Reliance is flourishing; other companies are flourishing. This is the most unfortunate story of the public sector. The NTC
has fallen to Mr. Gangwar, who is from Bareilly. If he had been from Kanpur, I would have said that he is very familiar. I do not know how familiar he
is with this.

I tell you the pathetic story of our State. NTC had nine subsidiaries. One of them was called WBAB&O. It included West Bengal, Odisha and Bihar.
With this, they formed a company. What is the position of WBAB&QO? There were 15 mills in WBAB&O. These 15 mills have been closed down. Only
one mill, Arati Cotton Mills in Dasnagar, West Bengal has been modernised. Now, Look at this. You opened the mill, nationalised it, workers had
hope but now the Government itself is closing down the mills because they were not able to manage them earlier.

In my constituency, which is an industrial area, there is a mill called Sodepur Cotton Mills. Huge land is there. It is lying unguarded. Slowly,
encroachment will take place. The area is such that unlike in Mumbai the land will not be sold at high rate.
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The NTC is making three types of products. Its major product is cotton yarn. The second product is cotton cloth and the third product is furnishing
material, that is, curtains and all that. It is also trying its hand at geo-textile. But, its market share is very small. Its total turnover is only Rs.1100
crore. I think the Minister mentioned that it made a small profit of Rs.85 crore in 2012-13 and Rs. 170 crore in 2013-14. It is all right that you keep
the land. But I want to know from the Minister as to what is your roadmap. What are you going to do with this land? Will you sell it to the real estate
people and pay VRS to employees and then close down the mills one by one? Or, you will say that you will modernise the existing mills, run them
well and, if necessary, revive a few more mills and give more jobs to workers. This is the point which Shri Gangwar, who is new to the Ministry, has

to answer.

Sir, the young lady Member was talking of Gujarat model. Do you know how many mills have been closed down in Gujarat? In Ahmedabad,
Ahmedabad Jupiter Textile Mills, Ahmedabad New Textile Mills, Himadri Textile Mills, Jehangir Textile Mills, New Manikchowk Textile Mills and
Rajnagar Textiles Mills No. II have been closed down. Mahalaxmi Textiles Mills in Bhavnagar, Petlad Textiles Mills in Petlad, Rajkot Textiles Mills in
Rajkot and Virangam Textile Mills in Virangma have also been closed down in Gujarat. s @ 2 3R, &l J[SIKT T oI BHIEH €Pl) IAP TSl Bap A AT
Star afsraret wifen am Afdsoer st wwfen A, they were not able to revive the mills.

Si, I may also tell how many mills have closed down in Mumbai. This is where the eyes of the real estate brokers really are. Apollo Textile Mills,
Bharat Textile Mills, Digvijay Textile Mills, Elphinstone Mills,Finlay Mills, Gold Mohur Mills, Jupiter Textile Mills, Madhusudan Mills, Mumbai Textile
Mills, New City of Bombay Manufacturing Mills, New Hind Textile Mills and Podar Processors, India United Mills No. 1,2,3 and 4, India United Mills
Dyeworks, Jam Manufacturing Mills, Kohinoor Mills No. 1,2, and 3 and Shri Sitram Mills have closed down in Mumbai. Altogether 26 mills have been
closed down in Mumbai. This is the land which is going to real estate.

I do not want to name one trade union leader. He was a strongman of Mumbai. The industrialists gave him money to have a strike so that the
mills are closed down because these mills are in the heart of Mumbai — Parel. In the place of one mill, Grand Maratha ITC Hotel has come up. In the
place of other mills, where hundreds of people were employed, shopping malls and night clubs have come up. So, at the cost of mills, where workers
were earning their wages, luxurious shopping malls and other things have come up.

Now, the time has come to take a view. The Government has got this much of property. It has to declare what its policy is for the future.
Now, you are saying you have a great model in Gujarat. Gujarat model is bogus one. Fifteen mills of NTC have been closed down. We want a positive
model which will talk of rejuvenating and reviving the mills and capturing a part of the market.

Lastly, NTC had very good showrooms in prime areas in many cities. You go to them and they will say that nothing is available as supply is not
coming. There is no effort made to really revive them. Sir, you will be surprised — Shri Gangwar is sitting here — to know that they do not have a full-
time Chairman-cum-Managing Director in the whole of NTC at New Delhi. A Technical Director is acting in his place. How can you run a big industry
in this way?

While we support this Bill, we say that this is not the way the public sector should be run. Public sector was started by Pandit Nehru so that
the public sector controls the commanding heights of the economy. NTC was created by Indira Gandhi so that the jobs of the workers and the
production of textile in this country are protected. Let the Minister say what the outlook, the roadmap and the vision he has for NTC. I hope that
after the support that he receives from all of us unanimously, he will be able to take positive steps towards taking the mills forward.

So far as textiles sector is concerned, we are concerned in Bengal about textiles because jute is also under this Ministry. I would like the
Minister to also visit some jute mills. One mill in my constituency has closed down today. He should give a little more time and he should also be
given a little more power because textile concerns the basic working class.

Thank you.



SHRI KALIKESH N. SINGH DEO (BOLANGIR): Sir, with your permission, may I speak from here?
HON. CHAIRPERSON : Yes.
SHRI KALIKESH N. SINGH DEQ : Thank you, Sir.

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION AND MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI M. VENKAIAH NAIDU): Your rank can be withdrawn if your Party comes to know about it.

SHRI KALIKESH N. SINGH DEO : Sir, I am only going down the line in my Party, and not hopping across.

Sir, the hon. Minister in his introduction statement mentioned many things about this Bill; the intent of this Bill; and the fact that it has a larger
public interest in mind. The fact that it attempts to cover up, as he mentioned, 'loopholes in existing law', and the reasoning behind the amendment
in the written text says that "The nationalization of the Textile Undertaking, a large sum of money has been invested with a view to making the said
Textile Undertaking viable." Hence, the Government claims that this amendment has been brought to light.

Hon. Member, Prof. Saugata Roy, in a cross-flow discussion told one of the other Members that the Government should have approached the High
Court for redressal of encroachment, but this Bill itself has been brought about because the NTC and the Government has received many adverse
judgements both in the High Court and the Supreme Court. Why is this Government going to go to the High Court when it attempts to subvert the
judicial law / judgement made by the hon. High Court and the Supreme Court?

The first thing that this Bill claims is that a large sum of money has been invested to modernize the textile mills. The hon. Member, Prof. Saugata
Roy, very correctly mentioned that out of selling of all the land, roughly Rs. 6,551 crore has been realized by the NTC as yet. However, only Rs.
1,391.24 crore has been spent for modernization and revival. Where has the rest of the money gone? If you claim that you are selling the land, which
originally belonged to private mill owners, and which was leased by individuals to those private mill owners who have got cases in court, which have
given that land back to the private owners or for that matter to the original lease holders and you are selling that in the larger public interest, then
where has the other Rs. 5,200 crore gone? Why has the Government not spent Rs. 5,200 crore to revive sick mills, and to raise the living standards
of the employees and of the people who actually lost jobs in that area?

Let us look a little bit about the history of NTC. Prof. Saugata Roy has mentioned a lot about it. 119 Mills were nationalized since 1968, that is, since
its inception; 78 of them have closed down; and 24 of them have been attempted to be modernized and revived. The NTC still has free-hold land of
about 641.98 acres, and some more lease-hold land, which is 593.14 acres. Now, this lease-hold land was given to NTC under a lease, which has
expired. Right to property is no longer a fundamental right. However, under the articles of Constitution, it still exists and the Supreme Court has
upheld it. The Supreme Court in its judgement of 2011 in a case against Poddar Mills, which is a prime land located in Mumbai, upheld that : "The
NTC is not Central Government. It is a public sector unit, and it cannot represent to be Central Government and it cannot hold land in continuation of
the lease which was given to it, once the lease time expires."” This Ordinance has been brought about to repeal it.

It would have been okay because the end would justify the means. The means in this case, in my view, is flawed because even when the Prime
Minister and the Finance Minister were talking about the GARR, the retrospective taxation clause, they said that this Government will provide
stability of progressive regime. They said that we will not have any retrospective tax amendments. However, in your amendment under Clause 7 (a)
it states that :

"The provisions of this Act, as amended by the Textile Undertakings (Nationalization) Laws (Amendment & Validation) Act 2014, shall
have and shall be deemed always to have effect for all purposes as if the provisions of this Act, as amended by the said Act, had been
in force at all material times."

Where has that stability of regime gone? I thought this Government was committed to have no retrospective taxation, and no retrospective changes.
However, not only have you brought a law which will repeal the judgment of the highest Apex Court of this country, but also you are doing it
retrospectively. I could have understood, I could have forgiven it, if you had done it for the larger interest of the public. But what is the NTC doing?
All it does is sell land; it has become an agent, a middleman for selling land, for making shore malls and residential complexes to come up in the city
of Mumbai.

This amendment should have spoken more about the revival of the textile sector as a whole. I am committed to believe what the Finance Minister
and the Prime Minister have continuously mentioned that it does not matter whether it is a public sector or private sector, they will reinforce the
conditions for revival of certain sectors; and textiles of course is a major employment generating sector. If this Bill had been brought about with
certain reforms in this sector, certain incentives for the sector and the roadmap could have been laid by the hon. Minister as to how he plans to
revive this entire sector, he would have got unanimous support from this House. However, a Bill which brings about repealment of judicial
pronouncements, which takes away ownership from private individuals and vests it into public sector units for the sole purpose of selling that land
for money, not all of which is invested back into the revival of textile units is something which, I think, is morally and legally incorrect and I for one
cannot support it.

Hon. Member Shrimati Mahajan was talking about the Prime Minister's grand-scale vision for 'Make in India'. However, by bringing about this
amendment, the Government seems to have been under the idea of 'Sale in India'. Do they want to sell all public sector lands? Why not privatise the
NTC itself? That is a more holistic way of looking at the entire subject. What is the purpose of selling piece-meal land and machinery, when you do
not use more than 15 per cent or 20 per cent of that amount for the revival of the textile sector itself? Where is the grandmaster plan that this
Government is supposed to have, the so-called employment generating model of Gujarat? Why has that not been replicated in the Government of
India? Where is the mismatch? Is the pressure of the real estate lobby very high and does the Government really want the benefits to go to NTC? Is



there a vested interest in this entire transaction? That is something which I would like to know from the hon. Minister.

Can this amendment be challenged under constitutional provisions in the Supreme Court, especially when the Supreme Court has ruled on certain
premises in many cases like the Podar Mills Case, the Elphinstone Case, etc? I have got a number of cases which I have written down, which I do
not want to mention. But can this amendment be challenged under the constitutional provisions in the Supreme Court? Has the Government done
enough homework about it? That is something I would like to know from the hon. Minister.

I would like a categorical assurance from the Minister, a detailed account from the Minister as to what has happened to this Rs. 6,500 crore, which
the Government has received by divestment of land? What is the roadmap for the other Rs. 10,000 crore or Rs. 12,000 crore which the Government
proposes to get by selling of the other 1250 acres of land, which is still in its possession? What is the roadmap for that money to be used for the
revival of the textile sector and not to benefit certain individual quarters or not for the Government to fill in its fiscal deficit gap? Thank you very
much, Sir.
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SHRI KADIYAM SRIHARI (WARANGAL): Sir, I rise to support this Bill on behalf of my Party Telangana Rashtra Samiti. I also congratulate the
Minister for this Bill. This Bill is intended further to amend the Sick Textile Undertakings (Nationalisation) Act, 1974 and the Textile Undertakings
(Nationalisation) Act, 1995 in order to continue with the leasehold rights vested in the National Textile Corporation on completion of the leasehold
tenure.

Sir, the Six Textile Undertakings (Nationalisation) Act, 1974 and the Textile Undertakings (Nationalisation) Act, 1995 were enacted to place within

the power of the Central Government the rights, title as well as the interests of the owners in respect of the sick undertakings. After nationalization
of six textile undertakings, substantial public funds have been invested in the mills with a view to making the sick textile mills viable and also protect
the scores of mill workers. But unfortunately, after nationalization of these mills, 78 mills were closed down particularly in United Andhra Pradesh,
five mills were closed down — Azamzai Mills, Warangal, Natraj Spinning Mills, Adilabad, Adoni Cotton Mills, Adoni, Neta Spinning Mills, Secunderabad



and Anantpur Cotton Mills. We expected that after nationalization, all these mills will be revived, the workers will be protected and the farmers will
be protected. But unfortunately, all these mills were closed down. No single mill was revived in the present Telangana and the earlier combined
Andhra Pradesh.

As per the National Textile Corporation Report, as per the scheme approved by the BIFR, they are modernizing 24 mills with a cost of Rs.9,102
crore. I am doubtful whether these 24 mills will be profitable; whether these 24 mills will become viable; whether they were modernized as per the
latest technology. I would like to know about it.

Another important thing is that some of these undertakings were on leasehold land and on expiry of leasehold tenure, the original lessor in some
cases initiated proceedings against the NTC before the Court and got the order for vacation of the leasehold land and for handing over the same to
the lessor. Now the Bill is intended to protect the land and assets of six textile undertakings.

While supporting this Bill, I want to know from the hon. Minister one thing. The hon. Minister just now informed the House that the NTC is out of
BIFR. We are happy to know this. Once the NTC is out of BIFR, I want to know from the hon. Minister as to what is the future plan of the NTC. How
are they going to revive the existing mills? Do they want to start a new composite textile mill? What is the policy of the NTC? The Azamjai Mills at
Warangal which was established by Nizam Nawab was closed after nationalisation of six textile undertakings. Many workers particularly weavers
migrated from Warangal to other parts of the country in search of wage and employment.

Warangal is a very famous area for cotton. Lakhs of weavers are migrating from Warangal to Maharashtra or Gujarat area. I would request the
hon. Minister one thing. The Azamjai Mill was closed down in Warangal and now lakhs of weavers are migrating to other parts of the country. Cotton
is available at Warangal. I would like to know whether, in their future plan, there is any proposal to establish a composite textile mill at Warangal.

Once again, we support this Bill on behalf of my Party, TRS.

SHRIMATI BUTTA RENUKA (KURNOOL): Sir, I welcome this Bill and I support this Bill. I congratulate the hon. Minister Shri Santosh Kumar Gangwar
for bringing this Bill in this august House.

Sir, by continuing this lease, we are not only protecting the investment of the Government, but at the same time, we will be protecting the
employment of the employees who have been working since long in this industry and these textile mills.

After agriculture, the second biggest activity is weaving and textile industry. In my Constituency, there are a lot of weavers in Yemmiganur, Adoni
and Kodumur. There is also a lot of cotton farming in my constituency. But unfortunately, we do not have any ginning mills, not even a spinning mill,
not even a textile park. So, a lot of weavers, for their livelihood, are migrating from my constituency to other States.

I think by bringing this Bill, we are reviving the lot of sick textile industry and creating a lot of employment. In the same manner, I feel that we need
to extend these kinds of textile parks through NTC in other areas wherever there is a large weaver community.

The Government should support these weaver communities and ensure that they do not move away from their profession and take up other
works. Weaving is a great art. However, I have seen in my Constituency a lot of weavers leaving their traditional profession and going to work in
small restaurants and at other places to earn their livelihood. From this we can understand how pathetic the situation of weavers in our country is.

Sir, I urge upon the Government to take initiatives to support weavers and build up textile industries to encourage this profession. Thank you.

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Sir, I rise to participate in the Textile Undertakings (Nationalisation) Laws (Amendment and
Validation) Bill, 2014 which is preceded by an ordinance.

In the year 2011 the Supreme Court held that it was preposterous for the NTC to claim to be Government's agent and ordered its eviction from a
prime 2.5 acre plot in Mumbai. The NTC has lost land on similar grounds elsewhere also and has placed other sick mills on tenanted land at risk. By
dint of Rent Control laws, the sick textile units were evicted through legal procedures, and it was felt imperative to restore the right of the
Government on leasehold lands in order to protect the huge public investment and the interest of the workers.

The Bill also states the reversing of the effect of judicial pronouncements that made a distinction between NTC and the Government. The legislation
now makes it clear that NTC only holds the land as a custodian for the Centre, and thus reverses the effect of judicial pronouncements that make a
distinction between NTC and the Government. Many of my esteemed colleagues have already participated in the debate on this issue. I do not want
to repeat the argument advanced by them.

As we all know, NTC was established in 1968 for managing the affairs of sick textile undertakings in the private sector taken over by the
Government. In 1974 all these units were nationalized, and later three Acts for nationalization had been enacted to save our nationalized assets
from being plundered.

Textiles are a part of our country's heritage. Textiles could be traced back to the Indus Valley Civilisation when homespun cotton was used for
weaving of clothes. So, textile is as old as India itself as a nation. By all accounts, on one hand, we must preserve the right of the Government on
leasehold and on the other hand, we have to be careful that those leasehold lands under the custody of the Government should not be given to any
private organization or should not be used for any ulterior motives because now we are in the age of Adanis and Ambanis. The Adani syndrome is



very much evident in our country. So, we need to be careful of it. Insofar as textile industry is concerned, we know that in the wake of the year 1995,
multi-fibre regime was done away with and we had to face the competitive environment in the global arena.

Since liberalization of Indian economy in 1991, India has been witnessing phenomenal growth in the textile sector. We are earning 4 per cent
of GDP, 14 per cent of industrial production, 17 per cent of foreign earnings and 35 per cent of our employment from this segment. In textile sector,
we have many advantages and disadvantages towards which I would like to draw the attention of the hon. Minister. India has been ranked second
globally in the textile export.

In China, the cost of labour has been increasing. In Bangladesh, which is another competitor of India in textile sector, compliance of
international loans is not being maintained. So, naturally, India has a big opportunity in view of its relative advantage. At the same time, there are
reports suggesting that Indian garment exporters are facing steep competition from China and other neighbouring countries especially when it comes
to exporting to the European Union. Under the generalized scheme of preference it allows developing countries like Bangladesh to pay less or no
duties on their exports to European Union. Besides, the European Union has recently given special preference to imports from Pakistan, allowing it
duty free access into 27 markets while withdrawing concessions to several Indian goods including textiles.

Has the Ministry taken cognizance of this issue? What kind of action has been taken by this Government to protect our export in the global
arena? The textile and clothing has a dynamic effect on our economy, both in short term and long term. It gives income, it gives opportunity and it
gives jobs; and in the long term it also strengthens our sustainability of economy.

I come from a State called West Bengal which is known as the largest jute producing state in the country. I would simply like to draw the
attention of the hon. Minister that in West Bengal now, jute industry is facing a severe uncertainty. A number of jute mills are going to be closed;
lakhs of jute mill workers are being retrenched. A few days ago, the workers out of rage killed the CEO of a jute mill named Northbrook Jute Co. Ltd.

Sir, 1,00,053 mills are there in West Bengal which need to be rejuvenated, which need to be provided technological upgradation and which need to
be saved from fly by night operators.

I would request this Government that this Government should take initiative for using the jute fibre in more and more Government Departments so
that jute could be saved as jute is recognised as the golden fibre of the world.

My district's name is Murshidabad. One of the schemes approved for implementation during the Twelfth Plan is the Comprehensive Handloom Cluster
Development Scheme. One of the mega clusters taken up for development is in Murshidabad. As on 14.11.2014, a sum of Rs. 12 crore have been
allocated for development of all the mega clusters. I would like to know how much has been allocated for Murshidabad and what is the progress so
far.

The Vastra Kamgar Punarvas Yojana or the Textile Workers' Rehabilitation Scheme is an important scheme which provides interim relief to textile
workers and those unemployed as a consequence of permanent closure of any particular portion or entire unit in the private sector. When we look at
the status of State-wise funds, West Bengal has not received any funds from 2010-11 while other States have received funds under the scheme.
What is the reason for such kind of discrimination?

A few days ago, the trade facilitation agreement has been signed. May I know from the hon. Minister whether it has been ascertained how much
foreign direct investment has been absorbed in the textile industry in the wake of the trade facilitation agreement which ensures that easier customs
could help our textile industry because 100 per cent FDI is allowed?

I find no reason to oppose you but on a rider that all the land vested with you should not be allotted or given to any private organisation or any other
private interest.

Thank you.

SHRI M.B. RAJESH (PALAKKAD): Sir, thank you for giving me this opportunity to speak on this Bill.

This Bill is to facilitate the on-going process of modernisation and to continue with the leasehold rights vested in the National Textile Corporation on
completion of the leasehold tenure. Since in the content and intent of this Bill nothing objectionable is there, our Party, CPI (M) would like to support
this Bill but at the same time I would like to raise some serious concerns and make some critical observations regarding the functioning of NTC and
regarding the state of textile sector.

What has been the experience of this process of modernisation? What has happened to this process of modernization? The process of modernisation
has not led to the revival of NTC and textile sector. Instead, it has led to the exploitation of NTC rather than the development and modernisation of
textile sector, using the National Textile Corporation. Large scale corruption has taken place under the cover of modernisation. Some people, with
their political clout, have got permits and these NTC mills have not benefited from that. The profits made have been siphoned off. So, I would like to
appeal to the hon. Minister to please take some strong steps to avoid middlemen and promote direct marketing. Direct marketing could be promoted
by opening more showrooms and NTC developing its own brand. So, I hope that the Government will take such steps and will take the initiative to
develop their own brands.

16.00 hrs

Indian textile has become a global brand. It has become a big thing in the world and this is the right time to act. The Government takes some



positive steps. I appreciate those steps. I hope that the Government will carry forward these steps.

When it comes to the workers, the Government claims that large sums of public funds have been invested in the mills with a view to making these
mills viable and protect the interests of workers but I am sorry to state that this claim is a hollow claim. I am saying this because in the process of
modernisation what has happened is that the number of workers in NTC has come down from more than 70,000 to a mere 8,000. A large number of
workers have lost their jobs. This modemisation process should not be a job killing process but unfortunately it has become a job killing process.
This modernisation process has to be a process of expanding the capacity of NTC. Otherwise, the whole exercise will be futile.

16.02 hrs (Shri Pralhad Joshi in the Chair)

There is enough scope for expanding the production capacity of NTC. The per capita cloth available in our country is one of the lowest as compared
to the global standard. It is a shameful situation. The per capita cloth availability is only 12 yards. So, there is enough scope for expanding the
capacity. I hope, the Government will take such steps.

The Government's claim that the workers' interests have been protected is a false claim because a large share of funds meant for modernisation has
gone to the VRS scheme. That itself shows that the Government's claim that the workers' interests are protected is a false claim.

I would like to appeal to the hon. Minister that the Government should also look into the plight of the weavers and cotton growers. They are also
sufferers. Though that is not directly within the purview of this Bill, I hope the Government will also look into that aspect.

Finally, the intention may be good but given the policy thrust of this Government on privatisation and disinvestment, we have some serious concerns
and apprehensions. Some of our colleagues have pointed out how cities like Mumbai have become the graveyards of textile mills and how dlittering
malls have been erected and have come up in those graveyards. It has been rightly pointed out that the whole thrust of this Government is on
privatisation and disinvestment. I seek a clear and categorical assurance from the hon. Minister that after consolidating the NTC the Government
would not disinvest or privatise NTC. I am afraid that after consolidating NTC the Government may go for disinvestment. So, I demand a clear
assurance from the hon. Minister that the public sector character of NTC will be maintained.

[ appreciate the steps taken by the hon. Minister and the Government. Some positive direction has also been given by the hon. Minister. I
hope that the hon. Minister will live up to the expectations of the whole House. The entire House has expressed its support despite some concerns
and apprehensions. The whole House has expressed its support for the Bill. I hope that the Government and the hon. Minister will imbibe the spirit of
the discussion and debate of the House.

Thank you very much.
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#SHRI N. KRISTAPPA (HINDUPUR) : Respected Chairman Sir, I support this Bill and would like to bring to the notice of Hon'ble Minister, plight of
handloom weavers in my state. I would also like to highlight the problems faced by the industry and the hunger deaths of large number of weavers.

Chairman Sir, our state has large number of weavers than any other state in our country. After agriculture, weaving is the next largest profession in
our country. Under British regime, East India Company asked weavers to work in textile mills. Weavers refused to such proposals vehemently and
continued with handlooms. Such handloom weavers are now finding this profession unsustainable and are committing suicides due to hunger. It is
the responsibility of the Government to control hunger deaths. In last 10 years, due to wrong decisions taken by the Government many weavers
committed suicide. In Andhra Pradesh including Telangana, around 1000 weavers committed suicide in last ten years. The Government could not
stop even a single suicide. Handloom weavers are on roads. Then Government gave false assurances. In Andhra Pradesh, there were 1100 handloom
unions, but now even 100 such unions are not in a position to function.

Government promised to revive all closed handloom unions in last ten years. Government also assured to buy handlooms from weavers and sanction
loans to every handloom weaver. But none of them were provided with any loans. Due to failure of previous Government in fulfilling it's promises,
1000 weavers committed suicides in my state. Sir, because of Mills and Power looms, handlooms are not getting profitable price. The cost of
production of a fabric on Power looms or Mills is Rs.7 per metre whereas cost of production of similar fabric on handlooms is Rs.10 per metre. There
is a gap of around Rs.3-3.50 in cost of production. In such a scenario, Government should take steps to protect our weaving community. This is the
responsibility of the Government of the day. If the Government cannot find ways to fund this gap of Rs.3, weavers cannot continue in this profession.

There is a danger of losing this profession, which may result in even more suicides. The Government should see that weavers are protected.
Government is providing training to encourage handlooms. A weaver who was dependent on this profession for 40 years and all of a sudden he finds
this profession unprofitable. Government may find ways to diversify this profession. In such a situation, we should work to protect this profession
and weavers, who are dependent on this profession.

I request the Government to revive closed handloom associations and take steps to protect this profession. In 1995, Handloom Reservation Act was
enacted, in which 11 types of fabrics were to be manufactured exclusively on handlooms and not to be manufactured in Mills or Power looms. But
that law was violated openly and these fabrics are being manufactured by Mills and Power looms, but the Government is not taking congnisance of
this development and I request the Government to kindly take note of this violation.

Similarly there is a provision to manufacture 50% hand yarn in spinning Mills, but this is not being complied with. I also request the Government to
take note of this violation as well.

Sir, Government should take steps to stop suicides of weavers and should help in continuation of handloom profession. Government should arrange
for buying handlooms from weavers. Similarly, Silk sector is also in crisis because of least imports and as a result silk weavers are also in distress. I
request the Government to take necessary steps to protect weavers and I support this Bill.

Thank you.
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SHRI E.T. MOHAMMAD BASHEER (PONNANI): Sir, I would like to thank you for giving me this opportunity to speak on this Bill.

The very intention of this legislation is to protect the National Textiles Corporation and make it free from all encumbrances; to protect the property
now under the possession of the National Textiles Corporation as per the lease-hold basis. This is all right but the very purpose of this legislation is
very limited. I naturally thought that the hon. Minister would bring forward a comprehensive legislation on this very important industry.

Our friends were saying about the deplorable conditions of the NTC. I also endorse their views. The NTC is in a very bad shape now. Almost all the
public sector industries are only like that. Because of this Government's policies, almost all the public sector industries are in death bed. We can say
that.

We had a glorious tradition built up by Pandit Jawaharlal Nehru. We know of the gigantic public sector industries as per the vision and determination
of Pandit Jawahalal Nehru. He called them all as the Temple of the Nation. We had such good industries. Unfortunately, because of this
Government's negative policies, all these industries are diminishing like anything.

Coming to the NTC, I would like to say that the NTC, as has correctly been pointed out by my friends, has created a lot of bad debts record. We had
high expectations. When nationalization took place in 1974, we had a lot of expectations. Unfortunately that expectation has not been fulfilled. We all
know that there is a lot of potential in the textile industry. As correctly pointed out by my friends, we have employment opportunities, export
avenues, industrial output in all these areas where textile industry is very attractive.

Textile industry is contributing 14 per cent of our industrial production. Three to four per cent contribution is made by textile industry to our GDP;
and it is providing 25 million employment. Textile industry is such an industry which can give employment opportunities; we can build it up into a
prestigious industrial sector. But that sector is now facing acute shortages.

If we do an honest swot analysis of the textile industry, we would realise that we should have a comprehensive legislation on this. We know the
present situation. What exactly is happening? After liberalisation, goods are brought from neighbouring countries under Open General License. FDI is
there in the retail sector in a big way. Textile goods are coming, especially from China with “made in China tag' in a big way. Imports of cheap
textiles are coming from other Asian neighbours. Upgradation of technology is not taking place. Poor supply chain is also a problem. All these
prablems are there. Instead of attending to these problems, the hon. Minister is paying little attention to it. What I am suggesting is that the
Government should take initiative and save this industry. Textile industries have a lot of scope. Unfortunately, we are not thinking loudly on that. Of
course, I agree with the view that these are good things. At the same time, we must make analysis as to how to save textile industries from crisis.
With these words, I conclude.
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SHRI N.K. PREMACHANDRAN (KOLLAM): Mr. Chairman, Sir, I rise to support this Bill but with certain reservations and I would also like to seek
certain clarifications from the hon. Minister.

Sir, I support the spirit and the intention of the Textile Undertakings (Nationalisation) Laws (Amendment and Validation) Bill, 2014 that the two
Acts, namely the Sick Textile Undertakings (Nationalisation) Act, 1974 and the Textile Undertakings (Nationalisation) Act, 1995 have to be amended
so as to protect the property of the National Textiles Corporation, especially in view of certain judgements given by the Supreme Court in which the
leased property has to be handed over to the private companies which are the original lease holders.

Also, it will be adversely affecting the interest of the National Textiles Corporation. Definitely, even through an Ordinance or even by way of
this piece of legislation, what the Government did, I fully support it and appreciate the step also. But my reservation is in respect of the legal validity
of this Bill. That is to be taken into consideration.

The second reservation which I would like to cite before the august House is regarding the purpose of having this much of land and what the
Government or the NTC is going to do in respect of this property which is being accumulated by way of this Ordinance or by means of this legislation.
These are the two questions which I would like to highlight before the hon. Minister as well as the Government.,

Sir, when we come to the National Textiles Corporation's position, it was a prestigious industrial establishment in textile sector in India. There were
119 textile mills. Now the latest position which has already been stated by my hon. colleagues in this House is that out of 119 mills, 78 mills have
already been closed; 23 mills we are able to revive. Now they are running in profit also. And 5 mills are in joint venture. There are 11 mills under
arbitration pending legal proceedings. How has this happened?

Sir, I will explain with an example in my constituency, Kollam. Parvathy Mills is a century-old mill in Kollam. It was a very reputed textile Mill in
Kerala. I am fortunate that in my State, out of the five mills, four mills have already been revived. This mill was also included in the revival package.
Unfortunately, it has been taken out of the revival package. It has been proposed for the joint venture also. Subsequently a Memorandum of
Understanding has been entered into with some private partners so as to have a joint venture. After the review of the joint venture proposal the NTC
and the Government of India cancelled the joint venture proposal. Against the cancellation of the joint venture proposal, the private parties went to
the court.

Sir, through you, I would like to draw the attention of the hon. Minister of Textiles, you may kindly see, when the joint venture MoU has been entered
into five years back, what the NTC management has done. They went to the court. What was the role of the NTC management? They were keeping
mum; they were keeping silence. I am alleging that the NTC management was colluding with the private companies so as to get this company for
them just for real estate purposes. Nothing has been done so far. For all these four-five years, nothing has been done. Still it is pending before the
court and it is under the arbitration proceedings. The land belongs to the public. The Government of India is just colluding with them. We have made
several representations. The State Government of Kerala has requested the NTC management, if you are not running the mill, if you are not reviving
the mill, you please handover the mill to the State Government so that we can commence a medical college there, which is very near to the District
Hospital in Kollam. I am for revival of the mill. Now less than 100 workers are there. Most of them have retired without getting anything. The hon.
Minister may kindly see, today the badli worker's daily wage is Rs.185. You have increased that; I appreciate that and I am thankful to you. Just one
week back it was Rs. 110. After giving a representation to you and having a meeting with NTC officials, they have increased it to Rs. 185. This is the
pathetic position of the NTC mills in India. There is no management. I think, there is no NTC Chairman also. It is an unfortunate affair on the part of
the NTC management. So my submission is, Parvathy Mills in Kollam may be revived, if it is possible. If it is not possible, please handover the mill to
the State Government. This is 16 acres of prime property in the heart of Kollam city worth crore and crores of rupees. The private partners and
private companies are eyeing at this prime land, not for the revival of the mill. So my submission may kindly be considered. That is my first part of



submission.

I am coming to the Bill regarding my reservations once again. Firstly, I do agree with the Government and the Minister, the Bill establishes the right
of the NTC in respect of the ownership, the possession. Absolutely, it is okay.

Court has also made a distinction in respect of NTC and the Government of India. It is correct that NTC is the custodian of the land which has been
acquired or nationalised by the statute of Parliament. The Acts of 1974 and 1995 stipulate the Government of India to have the nationalisation of the
mill. Definitely, the owner of the land is the Government of India. I do agree with it.

The reservation that I have made is regarding clauses 3,4,6 and 7 of the Bill. I would like to know whether the validity of the Bill has been taken into
consideration. Let us see clause 4 sub-clause 'c':

"no suit or other proceedings shall, without prejudice to the generality of the foregoing provisions, be maintained or continued in any
court or tribunal or authority for the enforcement of any decree or order or direction given by such court or tribunal or authority,
notwithstanding any undertaking filed by the National Textiles Corporation in any court or tribunal or authority,&€} "

HON. CHAIRPERSON : Hon. Member, please conclude now.
...(Interruptions)

SHRI N.K. PREMACHANDRAN : Sir, T will conclude. The content of the Section is that if a decree or an order is passed by the court or tribunal or any
other authority, the court or the tribunal has no power to execute the decree, judgment or order. I would like to know whether it will sustain in the
Bill. That is my main question or apprehension.

So, once again I fully support the Bill. I would also like the hon. Minister to take into consideration the legal position of the Bill. Otherwise, again it
will go to court because the interested parties are the big industrial houses. As a result, it will get struck off. That has to be taken into consideration.

With these words, I support the Bill. Thank you very much.
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SHRI M. UDHAYAKUMAR (DINDIGUL): Hon. Chairman, Sir, vanakam! I would like to thank you for giving me this opportunity to speak on this
auspicious occasion before this august House on the Textile Undertakings (Nationalisation) Laws (Amendment) Bill.

I have been fielded by my party AIADMK, as the second speaker to speak on this Amendment Bill because we consider this to be an important
legislation.

Sir, the thrust of this Bill is to streamline the functioning of the National Textile Corporation (NTC). The NTC was established to run sick mills in
several parts of the country in order to save the interests of the working class, namely, the textile workers.

This legislation is to remove the legal hurdles related to the land owning of these NTC mills. Now, I find an opportunity to request the hon. Textile
Minister, to bring about some more measures in the interests of the textile workers and also the traditional weavers.

I come from Dindigul Constituency, which has got traditional weaving industry for long. The Chungudi sarees of Chinnalapatti are world famous. This
traditional pattern of weaving is liked by Tamil women folk from all over the world. It is being exported to Malaysia, Singapore and places where
Tamil Diaspora are living in many parts of the world. This weaving industry is there in the form of many small scale units. More than 25,000 weavers
and their families are living in and around Chinnalapatti, which is very near to Dindigul town,

In order to raise the standard of living of the weavers, our AIADMK supremo hon. "Makkalin Mudhalvar" People's Chief Minister of Tamil Nadu,
Dr. Puratchi Thalaivi Ammaji's Government extended the benefit of providing 'greenhouse’ to every weaver at a cost of Rs. 2.60 lakh. This move of
our Government is to help their livelihood enabling them to have their weaving looms inside their houses. These houses have also been provided with
solar panels. This model of textile promotion has been introduced in many parts of our State of Tamil Nadu. I would urge upon the Central
Government to take this model of Tamil Nadu throughout India.

Nagal Nagar, which is a famous place in Dindigul town is a weaving centre in itself, widely known for silk sarees. These weavers are, now, facing
problems due to increased competition, especially because of the Chinese imports. The Government must come forward to extend the financial
assistance so that this industry does not wane way from that place. The survival of these artisans and weavers must be ensured.

My Dindigul Constituency is also known for suitable climatic condition for setting up textile mills. Hence, we find several units both at the small
and medium scale level. It would be a right measure to establish a Textile Park, which will help the textile industry in that part of our country. So, if
the Centre comes forward to set up a Textile Park, more focused measures can be extended to both the weavers and textile workers.

Since this Bill aims at the welfare of the worst affected textile industry, I hope the hon. Textile Minister will take a comprehensive view to help
the textile workers and weavers, who are in various pockets of the country.

I would, therefore, urge upon the Union Textile Minister to come with a realistic Textile Policy and also with a financial package in order to
help and save the textile industry and traditional weavers, in particular.

With these suggestions, let me conclude expressing my full support to this Bill on behalf of our party, AIADMK led by our supremo, Dr.
Puratchi Thalaivi Ammaji.

Thank you.
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SHRI MULLAPPALLY RAMCHANDRAN (VADAKARA): I thank the Chair for giving me this opportunity to speak on the Textile Undertakings
(Nationalization) Laws (Amendment and Validation) Bill, 2014.

In opting for an ordinance route the real intention of the last Government was to protect the sick units and their rights on the leased land held by the
Government. National Textile Corporation was incorporated in the year 1968 for managing sick textile undertakings in private sector taken over by
the Government. The NTC had made a turnaround within a short span of time to emerge as debt free company with a highly competitive revival
strategy. So, the NTC is a key player in the textile sector. The moves by the last Government had transformed it into an integrated company capable
of addressing the needs of the nation.

The NTC has made profit in the years 2009-10, 2010-11, 2011-12 and 2012-13. During the current year also it is making profit. Under such
circumstances, it is in the interest of our country that NTC is protected and strengthened.

Sir, this amendment Bill, as many Members have stated, may appear innocuous. But the real intention behind the move of this Government is to sell
the precious land under the pretext of reviving and strengthening the mills under NTC. The hon. Textile Minister, Mr. Santosh Gangwar also said that

the Government is disposing National Textile Corporation lands worth Rs.1750 crore in Uttar Pradesh alone. He said that he had a fruitful discussion
on this issue with the Chief Minister of Uttar Pradesh. I do not know what that fruitful discussion is. He said that they are going to sell land worth
Rs.1750 crore in U.P. alone. The Minister said that this is with a view to generating revenue to the Government. But, what is most likely to happen is
that it is going to be a total sell out of NTC in a phased manner. This is a retrograde step which is to be condemned by all sections of this House. It
is my appeal that Government should desist from selling the lands as it will ultimately render thousands of labourers jobless.

I would also say that this Government, it appears, does not stand for the interests of the working classes. They are, in fact, supporting the interests
of the corporate sector. The time has come for us to be aware of the move of the Government which is towards swift privatization and selling out of
the public undertakings and the Government lands.

The right wing economic policies of this Government and its espousal of majoritarianism in politics will ruin this country. It is my fervent appeal to all
sections of this House to oppose the right economic agenda of this Government with all the might at our command. Thank you.

SHRI PRALHAD JOSHI (DHARWAD): Thank you, Sir, for giving me the opportunity to speak on the Textile Undertakings (Nationalization) Laws
(Amendment and Validation) Bill, 2014.

First of all, I congratulate and thank the hon. Minister because in 2011 the Supreme Court had issued an order for the NTC to hand over 2.5 acre of
land, which is a prime land, to Seth Hirachand Charitable Trust while dismissing the argument that the PSU was protected from rent laws and it was
a government agent. The NTC was the tenant of the trust. A number of other mills have also been hit by similar ruling. But, till then, from that date
to this date, nothing was done. Shri Santosh Kumar Gangwar under the guidance of Shri Narender Modiji took a dynamic decision.

Looking at the land mafia and real estate mafia, it can be said that he would have compromised if the ordinance had not been brought. Probably, this
prime land of four mills, which have been closed, in Mumbai itself and in respect of which the order has been issued by the Supreme Court &€,

HON. DEPUTY SPEAKER: I would request the hon. Members to listen to his speech. Otherwise, I am listening to your discussion and not his speech.
That is the problem. That is why, I am requesting you to please maintain order in the House.

If we allow like this now, afterwards we cannot run the House as it may become a customary thing that other Members may speak from the other
side of the House. When everybody goes on speaking, how can he speak?

I am requesting the hon. Members to please have order in the House.



SHRI PRALHAD JOSHI : The land belonging to these four mills, which have been closed down, in Mumbai is worth Rs. 555 crore. If the intention of
the Government was not good or it wanted to do something else, it could have not brought the ordinance followed by the present Bill or legislation.
By this itself, the intention of the Government is very clear.

This Textile Bill has been brought by the Government because the Government and the NTC have a plan to revive the sick industry, which was
sanctioned and approved by the BIFR. According to the BIFR sanction and recommendation, a lot of money, that is, public money, has been invested
in these lands and that is why, it was very much necessary to bring this legislation so as to avoid the handing over of the land which would have
resulted in closing of the mills and the workers losing their jobs permanently. That is why, I appreciate the concern of the Government.

Now, the question is why to extend so much of support to NTC. Textile industry, which is the second largest employment provider in the country,
contributes around four per cent of GDF, 14 per cent of industrial production and 17 per cent of export earnings. India's textile industry has
transformed from a declining sector to a rapidly developing sector in recent years. India's cotton farm fibre and textile industry provides employment
to 4.5 crore people in the country. That is one of the biggest in India. Textile sector is the second largest employment provider as I said earlier. The

Government has set a target of creating one crore employment opportunities in 12th Five Year Plan from 2012 to 2017.

During the year 2013-14, the country's textile exports stood at US $ 38 billion. For the current fiscal year, the Ministry has set an ambitious
target of US $ 50 billion. To achieve all these things, there is a need to support this. I am so happy that this Bill has received support of all sections.

About the textile industry, in one of the studies by Wazir Advisors and PCI Xylenes & Polyesters Limited, an expert consulting company in
textiles, it is said 'If the Indian textile industry takes the right steps and gets adequate policy support from the government, it could add another
$400 billion by 2025 to its present size of $108 billion. This would also catalyse another 35 million jobs and $200 billion of investments.' This was the
report of the study group which was set up by the previous Government and that expert committee has given such a report that the Government's
policy and the Government has to support the textile industry.

Having said that and while supporting this Bill fully and appreciating the concerns of the hon. Prime Minister and the Textiles Minister, I have
some suggestions to give to the hon. Minister. Firstly, due to weak demand of the global markets, mainly, the US and Europe, textile exporters are
making efforts to increase their presence in emerging markets like Latin America, Africa and Japan. The US and Europe, together, account for 65 per
cent of India's textile exports. I would like to urge the hon. Minister to consider a few points as many of the textile industries are on the verge of
shutting down.

Firstly, establish fashion hubs all over India to attract all domestic / international professionals from the field of fashion, design, buying houses
and business representatives on a single platform to facilitate business with India. Secondly, interact and exchange ideas from all fields of design
through seminars, exhibitions, fashion weeks, workshaops, interactive sessions, etc. Basically, in this, we need to do research, which we are lacking
in India. Though we are lacking, yet we grow coloured cotton in this country. Coloured cotton is grown even in my own constituency of Dharwad.
The Agriculture University, Dharwad has developed coloured cotton seeds, and farmers of our country are doing so much that we need to explore
and support the research activity in this field. Therefore, we need to establish a Research and Development Centre to project and explore Indian
capabilities in design technology and quality standards.

Another important suggestion would be to establish new Skill Development Centres. As it is, gerer sicft &6 Baser Saedie &t srsrarmsiefll Dson 3 He
has taken a lot of interest in it, and he is encouraging, with all enthusiasm skill development in the country. Hence, realising the potential of textile
and garment industry in creating large-scale employment for the unemployed youth, especially, skill development in women has to be encouraged.

After developing / establishing skill centres, industry and institution linkages should be established. Now, what is happening is that on the one side
we are establishing some skill development centres, but the industry is not linked with it. Many a time, whatever is taught in the institution is not
practical, and sometimes it will be obsolete. So, linkage between industry and institution is necessary, and it is the need of the hour also.

Single-window clearance is needed because in many cases if a person wants to establish an industry, then he has to move around so many
Departments. Hence, as far as textile is concerned, the Government has to take a firm decision for a single-window scheme, and it should advise all
the State Governments for single-window clearances.

Safety and health issues in the textile industry are another area of concem. The textile industry consists of a number of units engaged in spinning,
weaving, dyeing, printing, finishing and a number of other processes. Hence, they are exposed to so many things, especially, cotton dust, chemicals,
noise, etc. Once they get addicted or are made to hear it continuously, then deafness will occur. Hence, exposure to these things is causing all such
health-related problems.

Sir, I would require just one more minute to conclude my speech. Healthcare among the workers in the industry has to be taken care of, and that
has to be taken into consideration when a new industry is established where cotton is grown. For example, in Raichur in Karnataka and other areas,
in Hyderabad-Karnataka, and even in Northern part of so-called Mumbai-Karnataka a lot of cotton is grown, but no industry is there. Hence, I would
urge the Textile Minister to look into this point that whenever an industry is established, then the growers --where it is grown more -- have to be
kept in mind. I am saying this because in Karnataka the cotton grown is the highest in South-East Asia. Hence, the new industrial policy, as far as
textile is concerned, has to be immediately announced.

It should be ensured that all the State Governments implement it. With these words, I support this Bill. Once again, I congratulate the hon.
Textile Minister and the hon. Prime Minister for not coming under the influence of the Mafia of land grabbers by immediately coming out with an
Ordinance and now with this Bill, which is being supported by the entire House.

SHRI K.H. MUNIYAPPA (KOLAR): Sir, I thank you for giving me this opportunity. I thank Gangwar ji who has brought this Bill in the interest of the
nation and in the interest of the employees.

The Bill is not clear about two important issues. Before investing money, the Government of India should have all the details. When you have taken



the land on lease and if you want to stake claim to that land, it becomes very difficult. In order to stake your claim to that land, you have to give
proper compensation to the lessor. However, such land should not be sold out and it should remain as Government's property. There is no clarity on

this issue. The BID Members have given an amendment in this respect. I think Gangwar ji has to take care to ensure that this land is not sold out to
private people. It has happened like that during the NDA Government, when Shri Vajpayee was the Prime Minister. At that time, public properties
like the Ashoka Hotel in Karnataka, the Laxmi Palace in Udaipur, which were like historical monuments in India, were sold at 20 per cent or 30 per
cent of their actual value.

Today the cost of the land is hundred times more than what it was when it was taken on lease. If you again offer it to private people, again the
same thing which happened during the NDA Government will repeat itself. They had also planned to sell the Ashoka Hotel in Delhi. By that time, we
came to power and we have stopped that deal. This is the most important point.

Basically, it is a good legislation and it is correct that the property should vest with the Government. As Pralhad Joshi ji was saying, the textile sector
contributes more than four per cent to our GDP. Today what is urgently required is the creation of more employment opportunities. Besides,

maintaining quality and skill development is a must. If we manufacture quality products from cotton, silk or wool, they will then be marketable in the
international market resulting in the availability of more foreign exchange for the country. What is also important is the establishment of skill
development institutes wherever the NTC mills are located. The UPA Government has taken a stand on this issue and we have started them in some
areas. Being 'skilled' is most important and it is not enough if you have any qualification like B.E or ITI diploma. What is the demand in our country
and in the international market? Keeping that in view, skill development is required. I hope the Government will take care of this issue.

Secondly, Tamil Nadu, Andhra and Karnataka are the largest producers and manufacturers of silk fabrics. This is one of the most important export
commodities which is earning more foreign exchange. In order to encourage them, I would urge upon the Government to set up good textile parks in
those areas where silk production is more like in Andhra Pradesh, Karnataka or Tamil Nadu. These are the areas where the quantum of production is
very high.

The Chief Minister of my State, Shri Siddaramaiah, has announced that wherever the Union Government supports the manufacturing of silk in our
State, there the land will be given free of cost. In my parliamentary constituency, Chikballapur District, Sidlaghatta Taluka, our hon. Chief Minister
has announced that if the Government of India is willing to support, then the State Government will give land free of cost, whatever may be the
requirement of land. Sidlaghatta Taluka is one of the largest producers of silk in the entire State of Karnataka.

That is why, I urge upon the Government to give support to the silk industries. I think it will be helpful to two or three districts. This is my
request to the hon. Minister but again, I will appeal to the Government that your intention seems to be hiding. You have not clarified whether this
land has to be given to the private or not. It is not said clearly. We have suspicion on this issue because you have made a mistake by selling the
monumental like hotels in the then NDA Government. Do not allow to happen these things. Please protect the public property, establish them and
develop them. With these words, I conclude.

DR. SATYA PAL SINGH (BAGHPAT): Sir, at the outset, I would like to congratulate the hon. Textile Minister and the Government for bringing out this
Ordinance and now the Bill. This Bill is in the public interest and in the national interest. azr 3t usel swaforT Ag2ll o ot @war &, 33 o st ge  aga
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SHRI PP. CHAUDHARY (PALI): Sir, I thank you very much for affording me an opportunity to speak on this very important legislation. I stand here to
support the Bill. The Bill before this august House is very well worded and it is a visionary one. Basically, it protects the interests of the farmers, the
interests of the labourers and it is in the interest of the nation also.



To understand the true nature of the Bill, we have to go back to the two earlier Acts with respect to sick Textile Undertakings
(Nationalisation) Act, 1974 and the Textile Undertakings (Nationalisation) Act, 1995. Basically, these enactments were enacted with a view to vest
in the Central Government the right, title and the interest of the owners with respect to the sick textile undertakings. Now, after passage of time,
this is basically the purpose of both the Acts to transfer the vesting of the right of the Central Government in the National Textile Corporation. As
large sums of the public funds were at stake, the Government had invested in these mills. It may either be a sick textile mill or otherwise, to make
them viable and to protect the interests of the workers, some of the undertakings were on leasehold. On expiry of the leasehold tenure, the original
lessor initiated proceedings against the NTC. To protect the leasehold right of the NTC, this Bill is before this august House.

It is necessary, for proper and effective implementation of the revival scheme and to protect public investment, to vest the leasehold rights in
the Central Government. Hence, this Bill is before this House. Now the fear has been expressed that "the property so vested with the National
Textile Corporation should not be sold or given out on lease to any private business concern". In my humble submission, this fear is unfounded,
misconceived for the reason that under the Bill, there is no delegated power either to the Government or to the NTC either to sell or lease to any
private businessmen or business concern. Further, a notice for amendment has also been given with respect to the fact that "this Bill should be

introduced with retrospective effect, that is, with effect from 24th of October, 2014".

If we see the Bill, then it is very clear in section 1 itself. Section 1 sub-section (ii) says that it shall be deemed to have come into force with

effect from 24" QOctober, 2014. Now in view of this, both the amendments moved by the hon. Members are, on the face of it, ill-founded,
misconceived as well as not tenable in view of the provision already envisaged in the Bill itself.

Now, I come to Chapter II and Chapter III. Chapter II deals with sick textile undertakings whereas Chapter III deals with the Textile
Undertakings (Nationalisation) Act. These provisions make it clear that the Court's jurisdiction has been ousted with respect to the leasehold rights
vested in the Central Government. This jurisdiction was ousted when the Act of 1974 and the Act of 1995 came into force.

Again with respect to this there is a deeming provision under Clause 3 that where textile operation has been discontinued, no plea can be
taken for this. Under the provisions of this Bill those textile operations shall deemed that the operations are being continued and no suit or
proceeding shall be instituted. So, this has also been taken care of.

For removal of the doubt it is declared that the continued deemed vesting of the leasehold right is in the Central Government and in the
subsequent capacity in the National Textiles Corporation. Further, provision has also been made that in case any judgment or decree is given by the
court, with effect from the date when the earlier Acts of 1974 and 1995 came into force, it will relate back, and this Bill will have overriding effect.

Everywhere in the Bill the word "court" has been mentioned. I would suggest the hon. Minister to define the word "court" so as to include
High Court and the Supreme Court. In the Civil Procedure Code and everywhere else the word "court" does not include High Court and the Supreme
Court. So, on the floor of the House if the hon. Minister considers it proper, he should ensure that the word court must include the High Court and the
Supreme Court so that any order or decree passed by a High Court or Supreme Court will also be included for the purpose of this Bill,

As far as Chapter III is concerned, this is an analogous provision with the Sick Textile Undertakings (Nationalisation) Act, 1974. The two Acts
are analogous, and the other provisions are also the same.

This Act in a nutshell is in the interest of the nation. I fully support the Bill presented before the august House and would request all the
Members to kindly pass it with an overwhelming majority.

Thank you very much, Sir.
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SHRI SURESH C. ANGADI (BELAGAVI): Thank you very much, Deputy-Speaker, Sir, for allowing me to speak on this Bill.

I must congratulate Shri Santosh Gangwar on this occasion for taking the bold step. Textile and agriculture are the two eyes of the country, which
are going to create more human resources for the country. On the one side, the farmers can give food for the country; and on the other, they can
give clothing for the entire country. So, these two are more important for the growing human resources of the country.

Today, the hon. Prime Minister and Shri Santosh Gangwar have taken the bold step to revive the textile industry. By reviving the industry, most of the
youths can get employment and can have better life in the country.

As my colleague Shri Pralhad Joshi has rightly stated their health condition is also very important. Keeping this aspect in mind, their work ambience
should be created and their health should be taken care of.

As Mahatma Gandhi said, 'With cotton and cloth, more revenue and employment can be created by the two industries.' Agriculturists can give
employment for labourers and farmers to grow cotton in their fields. After growing cotton industrialists can start industry and provide employment
for many youths of the country and prevent them from going. State to State in search of employment.

Earlier, during the British rule, the major production of cloth was from our industry. The world famous cloth was produced by Indian people but
unfortunately in later period the governments have not given them proper encouragement and as a result of that we have failed. Today, Shri
Narendra Modi is giving proper attention to these two industries. They are the major industries of the country which can create more employment for
the people. So, my earnest request is that a small training centre should be opened in each taluka.

My constituency, Belagavi is a very important cotton growing place. The farmers who are growing cotton must get a better price. Once the industry
is there, he need not depend only on one crop; he can depend upon different crops also. In some cases farmers are going on strike for better prices
for sugarcane. Instead of sugarcane, they can shift to cotton also. So, I request the Government to give skilled labour training for the youths. They
can be given proper advice in this area to start self-employment schemes.

I request the hon. Minister to have textile parks in every district. If there is a textile park in every district, the farmers can grow cotton and bring it to
the industry there. If there is a good demand, they can sell it in the open market and if there is lack of demand, they can sell it to the Government at
the support price offered by the Government.

So, my earnest request is this. Nowadays, our exports have been reduced when a small country like Bangladesh is exporting huge textile
materials, India with over 125 crore human resource, we can create more employment for the people. These two industries are like eyes of the
country. I request the hon. Minister to give more scope for these industries and see that employment opportunities are created so that our people
can stay in this country. Thank you very much and I support the Bill.
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331 1l Gor A &1 e 7Y Sren argad 3) el @z ot st Ger A arcwr w e, Afdser 3T utvmE MUY e §) wWel U2 Al of aER Wit udta aa wdt & 9t ag
a1 3z anedt &, seret sigren amu o Aasd & & ween arear § [ samer agw seiter dger @ aidf &) amu ws @ A adl [ ot #erefter gerer #id} Sft wad & fs
et it 2, At et fiet, 32i srad-wen w an acten asd &) S g @ AR o1 war [ oft B arg Favrersa & ag diq & Rt Asemr & e & w9 ax
gar oft Soret & Rp Sra g2 AftEgEun gan e At fraor wefardt wai @ @ & afie m Roaol @ 8, g @ st swererdt 3 8 safen s us wear sk fip St G e,
32ACHT =T GIUT? 3 W Bl AR 1 9r=IG Bier ol gl fr 521 da1 3 dhame.ean. &) dhame.uer, e oft aiie s dor 3 .o, w2, fe=m

3 ammuest igru 9t acron argen R ver.dt.3ft. firell & anuferbiesanr afir Redastan & w1618 @wils Ut 331 9w A w0 5 oR afie gifdrl @t dfeew A fafer w
2380 @z wud zd o o) w18t w2 g o oft 3R den o gt & ot dt.ame.nan, e em, 333 @ e &) Riefter szemsi afe oo @ 3o ¥ e 660 wAs
Fu w1l gu &) @l 32 s @Rl uz 882 @il Fud wid gu) s Sieisrdt 3 sAfe & 2@ § R @ ot @1 R e sRm &), 331 W2 g AP cee, 9IRiG DI ofd 3
EHRT gl & i a1 fder daer adif¥fthdsd) drase amen &) apr s ared af 31 A2 ordl am, b2 &n vz a2y cerm b garor 2ie-arsht &t 8 sodl o Rudta @ aa s
ordf w2 & iz @1 ar ciell @t waoll arféw) amer & Befer anu 2 23 & sfiz ot g 52 @2 3 snues! @ 23 §) ... (=wmer)

HON. DEPUTY SPEAKER: Hon. Minister, you can continue replying.

...(Interruptions)



HON. DEPUTY SPEAKER: Mr. Minister, you can address the Chair.
... Interruptions)
HON. DEPUTY SPEAKER: Nothing will go on record.
(Interruptions) €, +
HON. DEPUTY SPEAKER: Mr. Minister, you can continue your speech.
...( Interruptions)
HON. DEPUTY SPEAKER: Nothing will go on record.
(Interruptions) &€} *

oft Jidy AR siPraR < Iurest Sff, 3/ i YRIFm @a ool aledl §) ard Adl & fp adarer # werdtell uia frell @l acn 28 &, ol R 3 &) senes 3z [l ac 24 &,
&I #Alotoll & fo5 A 16 firet i aress wrIG 3 aciefl) &1 Bl ygadl & ur &) saric daz & wia Bl & it wre 3 aa &) Slar gy el of aarn @ 11 saric Jaz
oenrerer 3z anfdcorr &5 wreur Ui¥er ud &) ¥ @s safee wea a1 & [ a1 531 AP aglon aiad &) 4 wsol arad § [ 3P & WRIS 3 31 38 & <) 361 3rol are) AT 3 G
crew g ft & s gandt ot uia et gifive 3 2, so1 wust Brell o) s HA wre F 381 @@ 36l & Sciall e Jod & 7o ga siedt & dor-ar ade 3 11 Biet ammer e
oft R w3t aer 32 &) as sadt oft serst 3 amen 2 R ga HA 21 oW O AP AG1? ga Stord & R aefarfedl &t siscen B war g¢ 2 afiz A e 3@ war ordf Sef,
g A U PG & 313 A5 A A ASel WY acroll aiad & 5 g1 sorast Darsaer asvon arad & aen Gd5s1 gorron argd & [ sa &3 o8 a1l [on 3 311 & Simay @
mtﬁ|

¥ ama 2eft 2nferl @ asson argen s snorellar R aicfl Sit o1 amel asre smuvr 3 daerse werzed & digon @1 ety aforavar St @ @ aeren aisar § R dA2 B sic2 seral
s2ft wore 3 avereez B Ao 6t &) oredt & o TR A Ao A Rieas A 591 Rl A5 Rk o) &6 @) detell aiad & 302 520 WA @) i @ oft 33 &) s s Asier
31 emron arad & e ws oft weon aed & [y Bicrell i 2ger o Bard &, sanan ama 2ft A aneje & @y 521 8tey A @ RBicran wie 31t a1, 33T 3etoll el sl Bretam

T amratofler Jrgzll A aelg wsel sl § 5 anuwt e @I sna & @5 s 8o df as o dlen arfde afiz afe anu &3 fraa @3 33 o ga w18 @1 A amud warael a3 IA
adt fon 3 & Gt @1 wwr @Y I U safere we 31 ¢ [ sardt B ger & Ry Jor 3 Asene BA o, Fawt Rasra A a8, 4 sardt sy @ R &

arrc2ufter <Neft anfeeemoner Sft aai @3 & siie 2 art 2t & [ 3oz yger 3 & oft ameet @ & Ry aoust Bl siie dfloft et A aemy) arsera 3 smert &1 arc & Afdver & oft wad
g awellw At 3 R g1 531 BA grea w3? sl 2werst 3 amen & Ry sor wauferall @, ot vordtef 6 JefifFadt wauforn 8, so8 HA a1 W A fFafer B aig gwa e
ot s o 3 sa1 Brer @32 gt oz 33 3 3 saon & @s HAwarn § /b sandt AR et B ag a8 I A 6l ug 231 SRN o1 32 A4 arl @ @erol ol e R en s
& 53 Breeniya @) &a ag Jnsn) & @5 sredl @ gads any 3 boren sft ass &9

ueter &t eftoft frer vordtaft &t ordl &) sar so1 o 3 yemar @53 22 & e 302 ydor & freror oft anivie &, Rords & A A fBiet ancft &, &a 3o arer a3 Taren &P o &
et frer ast aen @537 wap firer ¥ @iy 3 oY &3 oarenerr 3 il aon e srn @5 amu s Aiféras ordf &, snuor A3 seEl amor st dor B &) 301 Fouror o St WIE oNfeA
arom, 32t gt ot ofl Sirs e 3w safe s a1 & fo qeer sern &t it cazeny &, 3ot A gar forer 38 &) it 3 e 11 frdt 8, 166 vovs e dies sefter &,
Aes siftar 190 vavs 3 sfiz 2radt Hlor uia o @As Fuw 6t F) v Fre Sid 6 anfdegrer 3 2 sfiz 10 Bidl dg &) ue awr sn 2aft 6 sroreprdl 3 & sfie s Heifdwr
Mretofler 3G 2GR @) genr w2 el @39 sor) [ s A & JYure B I w2 ar Awd & aifds el afl as eer 3 R vardlf as Brer 81 skl &, Brer w2 lor ard @y
&R 206 farare & R eifdw 3 ellor wordlefl & ar 9 sl 2R1 20! @1 oW OPY s $A e a2 qui fea §)

asft zony ves el @va 33 & 3w e I d @y sfteerEd w1 ug el s 3 Bes &) s B @ia 8, st s & anft ol § s &) Aol i wiger @) A awren
ars & R aue) aga sice s aiy 3 2ol fer smoelt, aelifts sorbt gftgen st S d 3

 ager 28 aredl B 3 sien ol arear g Bror el of anet sl art wdl &, Jors sar Rifaa sar oft smeen aliz IoIa gelr? 3P MDA <l Jo1d & art oft
@2 791 udy s g &l Ascagul R gy RN of sog e & ary 3 g 3 saen & ween argen [ sog frer & A sA cell & gt der ordl &I o) F S ar
HBIIEC, B 0 Ficft A @t w3 gt § o asl W epnanR sArn oric wrud i 3) sog frer 12 vos swfler 3 8 #ierg Ao of amn Hsa b Ak S e st
e err 3l ePIRTE &1 wal arn 303 sHol oft war b &3 o anufer a1dl &) Afdver 3P & At 3 e M g ePen 5 $3b @ ot adarer swr Redenr o &)

ordtorear srere s 2 1 sRNg, W F Bfdske ot 17-11-14 o wo ont Rraw: it 8) & 301 © B aRteaf o 3 s ameft wreafer & <t 3) For sor e 3 ot
FAd3cdt arsa @ oft genae ara @2 oft & aen s, I I ddl wetcw A oft ar w2 oft &) sedt 2t st ot oft wremeft S, I T g W M amer archt 6 ardta &
f&a1 &t a1s @aar 3 wotd amufer ordt Sl b aga &t are sz 2o amn mea B AfT asi w Fenfua 2ef s aa 3 el @ o o i o aifd; Weg i FERG, YSar
&t 2R B S v el 3| Gl Gt FRl Azt 3 aliz Brr dor A A weRg, B Iz Al Wwea A @ g 3, AN cErT E Re Iorht st avs A wsAlr 3 sl St
oft fica ganr &, 32rchl oI oft AW a9 aai w2 o1l & 2w &) Aftvel ag S22 & [ anuepl Rolt gy O eras & ar ol dloft anfde, d2n saren aeron &) s a1 ordl & 3fiz
0B G ACTST IR &) VAT 591 I AloID2 dct, VAN &9 DG AT 3|

urdeft frear b @iy 9 oft Yoreia Sft of war emy F 30131 sevon 2t e Aepar g [ it oft wrE e snfdeet B ura Regorer 3 &) g1 Wven Sicdt 81 s, Fanr Siifthar U ard
a3 eI 33T Sit oft Sredt 3 Sredt st 2o, 9T 3 NS B YA Dot B DIfSrer @I AT IIRD! D Fo1 A GBI DA DT DI B AP MDY 53 @ F o
asgot @ ot of BreY) & vw & ara ween arear g [ & e 3 as dqrern Brr Gt A wm w2 Zar ar, apft s clel o @R A el b arg arwmrer 13 Saverser urd
goror <5t Ao <Y Jer arct e 3 B9 i v wor arct & e daererse acree3d Kt oft doon g &

& aai w2 way A2 and adren arean g & ad 2001-02 3 2avrersa diferft aoft ¢ty amer iz 3 ga Sazrersea ditrft @on 23 8| g6 dic w2 s dt o & dfe aga orcdt & & v
orell 2Rft Eaiersen diferzdt aomon araa & a=iifs anft sael o o1 usel wft arsl B Sasrersa aAfeRl @ gemn an saol 3o ard off &t ey 30131 sarol Fsma ot LT A fip
amu &t i o s a1 Aot dar A a1 difersft @t Sty act aen weél ue oft afe @i st farg 2 A 327! 52 w6t T B DY)

& B 2wrsian g Ry aprel srdlor aav orelt Savrerser diferett wt & et @G @1 9 I w2 AW, A A Sicdl MMUAS AMTE! AR G SIS U cllsT G2 URT 3D Gl 520
ar2 3 aar &, 513 g gt 3 &, gt 9 @t sener @ & wrwar &) ara e s & s garor 33 321 do1 A e agial @ wid ordl Rven arg fse St yerer Femer o a
& o) garal gorrer &t diwon @&t &, ag frarfye & ar & afie o we1d-firaiye & ara 2 # ag oft weon argen R ngstsiyz, wexxmag den s emar g wr
fircTans vas aeree? gl S, BT fetetler ajcer idf] oft of oft &t war &) sade aerran #gR &, Rl &, A A2 &1 & 7 agen b 3ER so1 AAd @2 I A G STereprd S91
b w18l u2 @15 @ 81 Awan & o frfta su 31 sarn dqrern 52 &on 3 Riar weem



#<1 D1 eIl 2 b Saaersel soll as1 AqIert 8 b a1 sHepl 3lie 3 do1 A 3Pl agIiE] aeiifds sAd e &t wdl wid 2iar ol 8) 2 aw @8 2 v Farst & forad aad
& o1t ¥ 10 216 Jdrert Pt war 2 ol et atdl Y 3 ol 38 3, St et didieer A ST g 2, IS AG e IAB fm e o D e dee 2 3l s
dla 31 xSt 31 3) a8 Al v 9 & 3T A e A bl i Rodelt 3, @g g wadb! st 9 airan &) A agen [ g SR sl e 4 e sArdl wifdn ws 8 R ws
IR AICRI o1 38e53 U Aaeell & F 3 B B

18.00 h

&arol el fosen & fop i oft @&l anen &, &0 Jae) sorarse @ & 3l Io13l wad & b anu & Ysa S5 e &x aen @ Ao 8 apft oo ol usa #9 A el @ st
farem aii @&l w2 Swel 3 AR 5 oiFas ues @lal &, oa? v dial &) @en & diel 3 3mel sl o Aasd &, aen & saelt fEeaa aidt 87 & 53 ara o wesE & sl 5| &l
et AR afe et 3 amel sifersyel 3 ant &t A &H clell of M2 @2 RN @5 36T 3PR aivaIdel A BIC 391 GAIE BT 3 M6l ATEd & dl & 3Pl a=il ofdl ag Add &

#EIGeI, Sfc U U1 Jeler 3, FOrrh @iy 3 &9 2 oirerd &, ulq I2chl Fwzns Fotel o) Brerdt &) anfl wst off arfls Jomwr dledt ol ..
HON. DEPUTY SPEAKER: Now it is six o'clock. Is it the pleasure that the time of the House may be extended till this Bill is passed?
SEVERAL HON. MEMBERS: Yes.

off Fidiy waR sieTaR & ofc W DA wedtens az Jaxy &, As &1 At At I 30 @1 &) &9 Sfc W @l¥ 3 ufer dener A wfier el A Bree wa w2 @ & si 3A
f&amma A aer 23 &) 9 anotofter Ag2=t Y actron arge & 5 mur v aga & sscayol fuer 2 & amer wurt @ a2 el & aga awdiw 3 dfp @ oft e ufyae A §,
apn fisat 3eure & Gerar senar & s oY 32 fparer &t srerelt ordl wreft Sieft &) w12 arce eren Sta 7A U PN R 3 @ gAY J91 B i wurd B derarz g2 Arer B
JrEd) 3 sarar &) v Raas adt & [ s Rsaner @ @ Ororr fheredt 8 @5 odl gs sneasean o @52 3 12 3 afsian, HeRIe, deena 32 any yaer sof a1z ygoll i
AT ot @1 firer 36t & of 2wl anfdrl 3 avsen argen s 2fS anuest &P @5 e & o aad) gaor aft sere vauadl, B am Bog Wl A &) 39 aie ot aEe
st eertt &y afly dog, xderar & o aa xderar B e ders & ity Rffioor arser sasd A gan ara a2 32 &) anft Acienon A @ swrzen an 38 oft, g @ell A Breas:
32rent get Rem) apsrarer A5 aftresi=i A site argrereg, # oft garar Remer Braae aeuds siie awrdlar @2 o &) 31 yena 8 R @ awren o amy Rwelt a dior 6 dear B
SRAUIRA 3cUIGol G3IT o, $21 a2 ar2 3l Ac B AR 3curgel & 261 &, wdla 20 A 25 usdoe e scursal 8l 261 3) s 53 Mfder & & R wa A war Roarer @ a6 of e&
5 ot Gener Aot ave (e af &3 331 oroarer 8t 261 & afie g faama A sa frerese wiar won agd &) & ool ot aurg Jor argen b Iodion seror 3 dor A wrar favem
gl o &I Rwdigrd & b aa 368 2wreen 3 of s 3, 5 e A gn e wiw @3, adt & aean g

31 3ical 3 & ager A @} aen wrasan g, ud] I scron & st agen 5 ag fer Waer safem amen & @ aner vor. &M Brar da1 A w w2 3 8, &A1 Aaw) Ssas o
a53ell dle & 32 FE ol YRrooienn & @5 s Sor A5 aigs A5 on off &Afe o1 3 ams? A e @ & [ 531 8y 3 amu 307 3prars @l o e As e & [ g sa
8re] 3 apfard a5y wasann &) 91 A Breror oft &er 331 eavma A 2 &, ot 331 s & Bfa 3, wa we argd & @5 ar vas Yo s frer var @ aie B dor A g dierera
wiafol 3 Folterar as3 381 &, it vt oft emor Brer 281 &) gor anst st amuds Ao A Ret emd & sfty w0y gamar e e 3) A smud s & 5 g Rrer o wide e 6t
aNfdier @3 o atsAacar ane 3, A1 Prdger 3 @5 ... (cuawrer) & ves wrarE ¥ 3ig? 302 yder o Ay Adfdwr Aial o genass ar aswon., . (eratner)

HON. DEPUTY SPEAKER: Nothing will go on record. I ask Shri Mahtab to put his question now,
(Interruptions) 3€; »
off srciely areama (weas) 1 amu yrat et cfifSie, 3% arg g ves e FawT IR § Awd F) g wifder At F

off ey AR sivrar : ¥ aud Brdger o agen R amuwmT ager ster A1 Aoleal 3, 3MU sAS Mdon W AR A F) A ARG D 3w Ae<der v 3l swor
3iisdioe @ A Flol WI W I U 531 U Sit off dleton @i, U Iapr 3

SHRI BHARTRUHARI MAHTAB : The hon. Minister has said about establishing Textile Park. Of course, during the Budget Session, in the Budget
speech, a declaration was made and some work has already started after the declaration has been made.

Today also, the Minister has said which are the places where these textile parks are going to be constructed. Odisha has been famous for
textiles. Odisha has been exporting textiles. My question is in two parts. I need an answer for that. The question is in two parts.

Mr. Minister, you mentioned about jute products. You have also mentioned that g wuret & Gisagioer 3 s et agidt &€ 2 Jfie somr b grsagror 3 oft
&1 argell b Huz forelz of 38 % P e &, smeais, sdten, orilee iz uid sifw dec dome - these are the places where silk production is to the maximum
extent. There has been a consistent effort to kill the silk industry. So also, is the case in Karnataka and other places. It has been a consistent effort
to kill the silk industry in our country. My request to you is this. While promoting textile parks, would the Government take adequate measures so
that cotton products, silk products and jute products are given priority? Terylene and terry cotton product should be discouraged so that cotton
praduct get the maximum benefit. For Odisha, the Odisha Government has also approached your Ministry to set up a Textile Park in Oridsha. We
would like to understand on that from you.

SHRI MALLIKARJUN KHARGE (GULBARGA): My main question is this. The National Textiles Corporation nationalized the Gulbarga MSK Mill in the
year 1971. Recently, some five or six years back, that property was handed over to the Gulbarga Development Authority to distribute the plots to the
poor people but that money was taken by the GDA. I do not know whether it is auctioned or not. The point is that nearly 300 workers have occupied
the National Textiles Mill quarters. They are staying there. They have given Rs.75,000 as per the instructions of the National Textiles Corporation.
Several meetings took place. I think not less than 50 meetings took place. They promised that these quarters would be given to the occupied
workers and those who are there since 40 or 50 years and like that. But till today, that matter is not solved. Recently, the Textile Park is declared for
Gulbarga but that work is also slowed down.

The third thing is that last time also the Government promised about the Bellary Textile Park. I hope the present Minister will visit Bellary because
Bellary is the main garment centre to export the garments outside this country. Therefore, I want to know whether the Government is going to take
action on these three things and it is going to allot the plots to the original workers who are residing there, who have paid the money. They are
waiting for your order.

I also want to thank him because a decision has already been taken that 12 acres of land of Hindu Mill is to be given to the Dr. Baba Saheb



Ambedkar Memorial Trust and they are going to form it. But it has to be expedited along with the Maharashtra Government. No objection to this is
already there from the Government of India but how to come out of it is the problem. So, if they both sit together, I think, it will be solved.

SHRI M.B. RAJESH (PALAKKAD): Sir, I am forced to seek this clarification because the Minister was silent on an important assurance sought by me
HON. DEPUTY-SPEAKER: You seek it. There is no problem.

SHRI M.B. RAJESH : The question is this. Even after the revival of the NTC, will the hon. Minister assure the House that the public sector character
of the NTC is maintained? This is the question.

SHRI ARVIND SAWANT (MUMBAI SOUTH): I want to seek a clarification. Houses were to be given to the mill workers. In Mumbai 36 mills are there.
Textile workers are demanding free houses and the State Government has already agreed to it. Now they are charging some money for that. What is
going to happen to those mill workers who are working in NTC? Are you going to give free houses? Regarding the India United Mills, for which you
were to give some money for the repairs of the building, which is an historic building or for redevelopment. I would like to express thanks to the hon.
Minister, particularly for giving a positive answer for the Baba Saheb Ambedkar Memorial.

off 2rster uw3=t (@eltewiz): swerist Sft, 3 amueT 3R =Icb w2 & 5 amust FSt dieror Bt sgafer &Y 7 Awrofter sidt Sft I 2ismor 3 &Y aga Fsrawt Fac con aden St
usdon gpR firer A Fdfier &) ugen Pae ag & Ry Savesea oo 6 st aefif¥erd 2 dandaft s &, 33 Fafica & 4 3 s & gpr frea o, sadt usan i
ardtar, A Qlell wrorg2 gpR aael fifis 6, oh wehifdad & o Sasesa ol 6, 333 andft ) o #dd usd 12 Fwen Bad a2 anuds guerz 3 sz For
et St asa feem e Frem Yo A5 asrs 3 Rraar gan & s 3arar Farfirea wrorgz g aust féifdes @i & &

G218t aret a1 & v apft &1 @1 grr wos Pasadt ot aifesr e gan & Brert off wiergz gen aast @l aifes e srm & | 323 oft @ veaferer dien & Ry arf @ ot amrerem &
o et rarfirea vardtalt a1 &) @Y apr wardlaht an arfiea & oY verdlaft g1 3ua) el &t exazen &t el afdw; A & aacaunt aea Jidl St & ismer 3 a©r &) o)

off gaarda omwmvr aca (Feraft) @ suicas wAGH, vordllt i wr et ardt o arsre? &, Fort aftiae fed o, swrfir nfér she srernfr B der &, Afver gatfur & R
ordlaft B @S sifw sredacst ¥ v oft adiaht, sroifrer Sufiy ar storonfer @t @ sRdae: ol Aer 3 safere RO yrawrer @ 3 e nfY, Storenfr st A et
A SRvTC O 21 S S 3o [T @Y 37 ves ter 0 Priger & B Rgr ¥ ofar 3 ot sie fia sad ais2 &, A aga e A dg &, sora) offg arey @03 Bl 331 sars B
SI¢ Jeureast @l e &l

oft 912t yrre froy (aier) @ surcaer wdicw, 3 Amuds amezer A aotofl aicft Sft 3 ween asan € By 3e2 yRar B aigr 3 ward Brer 2 o aga e A de ud &) 39 fua 3
3oalal g5t ordl wat &) A aft uorsgne &6 Arsron 3 onfirer @3 aWifts aderxis i @IE 3elet oidl &) vasane] IeNal aicr A avens Brer 8) 3@ @) @l aco1 3391,

SHRI KADIYAM SRIHARI (WARANGAL): Just now the hon. Minister inform the House that a new textile policy will be announced soon. He was
talking about textile parks and textile clusters. I want to know from the hon. Minister whether there is any proposal with NTC to start new composite
textile mills in the country.

off dora yanie il (wergz): surearsr sdie, § amuds e A anorofla il w@law w1 tanat anasfia aren area & s sengrare A 3ie dior asand Brél 3 ves dleft 2, vas
ar3angan & afty wes fron &) sords Jidy usel oft ad uel dQ anue) yerr B &) ww firer @ @t sp-anfisansl oF Aa srer 6 Refr dar asz &t 8 s 358 o1 Ao ardf var &
R 33 U3 earel &) arhl Sloil firel de udl &) i Brdaer w¥en 5 o1 uz oft earer & sz ader aveser3t A frer @Y sl wear av2 areg avzary

@eft anfeeeromer & arorofler 3ureaist sidlae, usdan dioft frer d arz 3 sit ayifer Gor 3¢ 3, d ardon o> Arorofter st wdlca g1 3a@T 2utazu don aifde & as wordlzf &t 3
ar ordl 3 ... (caurer)

oft orvg Ryurdt (ziv asedls ow1z): 3weer off, 3 anuds e 31 fordgor aszen arden 5 Jia axdls PR Seiug 3 #eres aard e aga el 3 4o udl &) 3961 27 voss srfla
33 fier & urar &) A anuds wreern A e} St A e wen 5 goress oft s avdl orer 3 & e serer Haen A &) A arden & aerofler Acft St 3w w2 ot snuel Yol &
a2t @t gu Aa wdle oo &t were: ward firer @ arey @3 ...(caurer) aer e wdlz oeR A Sauerda ud senfia o3

SHRI RAMEN DEKA (MANGALDAI): Mr. Deputy Speaker, Sir, Assam has a very good weaving industry and Mahatma Gandhi said Sualkuchi is the
Manchester of the East when he visited Sualkuchi in 1946. So, I appeal to the Minister to give a cluster of textile parks in Assam so that the weavers
of Assam get benefited.

off ey WA siPrdaR & dABlce, i MU e A ancuiler el St A smee won aigen [ 3pIcl s IS off i ama aer w2 § siie A2 302 Yoo & ARG w2 do o2
@I @2 ¢ Joreht St ft Tz gieft, Foravt forarasaun 3fiv JWMETeT WIS WT BT PRI WA, ... (IIEmoT)

aiatee, @ aff¥en ¥ gt 3t aaren argen [ apft oo W sl s ARl of RBiew w2 vas @i &t off afiz gy Sor A Rrew A F2t g8 aifgensil @ gen as2 swanfora e e
ATetofer Aecufer 8t 321 @it 3 o1 &) ! w1l 8o [y yerewid wetcw s o & afi Yot I @ & oo @s a2 e &) F nft Risdr adel o6 arn e iz wsi di
@3 &I arera A Famderer e &t dmun ads amwn g Riew b gfer st gt B &) anft ar et user 3 doreitz srn en, asi gamer Riews w1 st @ §, A 53 oW @t
P! GG SIMY 31§21 W gforn A g oiaz &) uz & iz g1 A ar spen ael diet &, 21 AT W g9 SmeKT &) &N dsi denfrt A @ © 3me A 3z For1 Areren & b gA
IR 290 b AT 31 GARE B & iz serl Adt o1 A 3Pl GBI W DI 2 AT §)

a9l & 3Gz eaerse U B are 3 ol diferelt aeeft &) gdlere arsedl 4 it oft diwun @3B), 336 A @A A @ v 512 G smwen srel a8 oft daon & 8 s Brer s i
we oft eavrerser urdh ol 3, asi yrefdrndn &1 smustt ofie 3ot 2rselt 3 25 yferera 2azrersel urb el SIEs) g 0¥ 391 @l AAfsA Fu 3 Slls @2 36 aGell died &

G aofler s oft o ot aret @ 3, 7 oot acHron argen R 19 3w 3 w1 AR ac ¥ &) s g Aol A &) F; @ 9 Sit aesr gany @l 8, & Awar & R s 8,
Y am Fer @2 & 5 40 vws ouflor uz adsd &t Fizen 11919 8 ser arcflar v owflor w2 A e 26 3@ &) G 3od el 32 dewrol ot B e Jure &, Ay B semert
ams3fewrs @2 o) &t s aiy & o Bawa oidl 8) s21 an i onh afiféear &€ & afie ad 2002 ¥ arg 75 gz FwR yfer uf¥are O g f&en orn &, as e 3 A 3 3maR w
el ol i FPeid feen 3, Afver gare el AN U4E 3 [ 3eR sa arcfler wws sefler sor clell @i & a1 aY Uy do1 3 Sai-orai off AE e &, 32T AT B oIl w2
urs

off sifterersior w39t & Jorewt 20 arr 30 @t arestor &) 3y a3-a arwier w41 anfbeet aads BYs Sy oft erdta &, 20 arr 40 4 F afe Rrogior Gen a2 fen 8 afie ag war A



asar 15-20 et 3 amuds ur dan ust &) 3a3) yifder fver 2 fop g anuen 39Y,... (cuaemer) 3mu 368 Bk 3en ueerar difse) & gt 40 vass splter ardl arier 32 &)

off ey DA FPTaR & U6l Sit RN 3, &1 diad 3 &5 3Ahl GierbTd FIb2 s el fiern? SAMI sledt A Siedt Aameel 8l S 3i2 JMu! [Seprra @1 #lwT of e
&1 53 @I @l IS & 37 Sied] SIAEDT fI3ravl @Il T T B

3 il @1 aga-aga wowarg el Acll @ eel B 3ads yesil @t 3 aidl firen 2, 33 sary aiftmiiYel of 33 oile @52 Rrn &) gy Ao @ @iftperd iz u o1 yrsil
T &H I0I2 Sol I DI D8N AU I AP & 5 521 o 3 ot oft anuds s &Y, 62 i &) 3 wigae 3 v ar e sy @wean € s 531 uifya wel @ wwe @y

HON. DEPUTY SPEAKER: The guestion is:
"That the Bill further to amend the Sick Textile Undertakings (Nationalisation) Act, 1974 and the Textile Undertakings (Nationalisation)

Act, 1995 in order to continue with the lease-hold rights vested in the National Textile Corporation on completion of the lease-hold
tenure, be taken into consideration.”

The motion was adopted.

HON. DEPUTY SPEAKER: The House shall now take up clause by clause consideration of the Bill.
The question is:
"That Clause 2 stand part of the Bill."

The motion was adopted.

Clause 2 was added to the Bill,

Clause 3 Amendment of Section 4
HON. DEPUTY SPEAKER: Shri Tathagata Satpathy, are you moving your amendment to clause 3?
SHRI TATHAGATA SATPATHY (DHENKANAL): Yes, Sir, I beg to move:
Page 2, afterline 38, insert,-

"(10) The property so vested with the National Textile Corporation shall not be sold or given out on lease to any private business
concern.". (1)

Sir, I would just like to state, the hon. Minister has already agreed that he is aware of this point that I have tried to raise in this amendment. It is
self-explanatory. I do not have to explain more. I am sure, everybody in the ruling benches also agrees that this land should not be sold off.

Sir, in a passing phase, the hon. Minister said in Hindi — I think I heard it correct — which meant @& a1 siu @ @ s @2 adl, Sits @2 s wi¥a aswen
arsd &) He wants to get it passed with all of us supporting it. I support the Bill wholeheartedly. All that I am saying is that why don't we practise a
positive democracy where, when a suggestion comes and the Government and the ruling party are aware that this needs to be addressed, why does
not he accept it on the floor that let this amendment be moved by the Government? It should become a part of the Bill so that in future no other
Government or individual will have a scape for corruption or for misuse of this land or to sell it off or to barter it off. I hope the Minister will consider
it. I insist on this.

HON. DEPUTY SPEAKER: I shall now put Amendment No. 1 to clause 3 moved by Shri Tathagata Satpathy to the vote of the House.
The amendment was put and negatived.
HON. DEPUTY SPEAKER: The guestion is:

"That clause 3 stand part of the Bill."
The motion was adopted.

Clause 3 was added to the Bill.

Clauses 4 to 6 were added to the Bill.

Clause 7 Insertion of new Section 39
HON. DEPUTY SPEAKER: Shri Kalikesh N. Singh Deo, are you maving your amendment to clause 77

SHRI KALIKESH N. SINGH DEO (BOLANGIR): Yes, Sir, I beg to move:



Page 4, forlines 10 to 13, substitute ,-

"(a) The provisions of this Act, as amended by the Textile Undertakings (Nationalisation) Laws (Amendment and Validation) Act,
2014, shall come into force with effect from the 24t October, 2014.". (2)

Sir, it has become a habit for the Government of India that whenever they lose a case in the High Court or the Supreme Court, they come up with a
retrospective amendment. This is specially shocking when the Prime Minister and the Finance Minister said very clearly that they will not have any
retrospective laws coming into place.

Therefore, my amendment is to make this particular law not retrospective, as explained today, but prospective from the date of the Ordinance.
Thank you.

HON. DEPUTY SPEAKER: I shall now put Amendment No. 2 to clause 7 moved by Shri Kalikesh N. Singh Deo, to the vote of the House.
The amendment was put and negatived,
HON. DEPUTY SPEAKER: The guestion is:

"That clause 7 stand part of the Bill."
The motion was adopted.

Clause 7 was added to the Bill.
Clause 8 was added to the Bill.
Clause 1, the Enacting Formula, the Preamble and the Long Title
were added to the Bill.
HON. DEPUTY SPEAKER: The Minister may now move that the Bill be passed.
SHRI SANTOSH KUMAR GANGWAR: I beg to move:
"That the Bill be passed."
HON. DEPUTY SPEAKER: The guestion is:
"That the Bill be passed."
The motion was adopted.

HON. DEPUTY SPEAKER: The House stands adjourned to meet tomorrow, the 2"d December, 2014 at 11 a.m.
18.24 hrs
The Lok Sabha then adjourned till Eleven of the Clock

on Tuesday, December 2, 2014 / Agrahayana 11, 1936 (5aka).
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